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<a) wh:ther Government are aware of 
tbe unsympathetic attitude of natiooalised 
insarance companies, including Life Insurance 
Corporation of In<1ia tOVtards the public; 

(b) the new machinery and vigilance 
measures instituted to curb such tendencies ; 

(c) the number of policies cancelled by 
tbe Life Insurance Corporation of India all 
over India in 1983, 1984 and 1985 ; and 

(d) whether there is an element of 
arbitrariness in such cancellation ? 

THE MINlSTlR OF 8T ATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) and (b) 
The nationalised insurance companies inclu-
4ing the Life Insurance Corporation of India 
are aware of tbeir obligations towards the 
insuring public and try to extend their 
utmost cooperation towards them. They 
have got established machineries to deai with 
the complaints general1y and in particular 
with tbe demands of the polic~-holdels. 

Instructions have also been issued by the 
Government to strengthen their grievance 
redressal machinery. They have also their 
vigilance machineries to look into tbe cases 
of irregularities committed by the employees 
involving inter alia corruption. 

(c) and (d) The number of policies not 
taken up during the Jast three financial years 
is given:below :-

Year No. of policies Sum assured 
(in crores) 

---~.- - .. -.--
1982-83 5513 19.75 

J98~-84 4418 15.36 

1984 .. 85 4509 16.89 

The cancellations are made according to 
prescribed rules and regulations and therefore 
tbere is no element of arbitrariness involved. 

Fraud III State BalIk or Indore, Claaudai 
CIao.k (Delhi) BraDeh 

*480. SHR.I NARBSH CHANDRA 
CHATURVBDI : Will the ltU~ister of 
flNANCR ~ DJeascd tQ ,t •• e : 

(a) whether it is a fact that a fraud of 
about Rs. Thirtyfive Jakhs was detected in 
tbe State Bank of Indore, Chandni Chowk 
(Delbi) Branch in June, 1983 ; 

(b) whether it is also a fact that two 
officers of the branch were found involVed 
therein ; and 

(c) if so, the action taken against the 
officers ? 

THE MINISTER OF STATE IN THE 
MIN ISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Tbe 
State Bank of Indore has reported that the 
then Baranch Manager of State Bank of 
Indore. Chandni Cbowk (Delhi) Branch bad-
aHowed drawaJs against uncleared cheques 
lodged by a firm with. it much beyond the 
disc~etionery powers delegated to him. The 
maXimum amount of such over drawals 
allowed to the party under the bead 
"'Demand Drafts Purchased" amounted to 
Rs. 36.60 lakhs at any single time. However 
after setting off the credits in the account: 
the amount of irregularity worked 
out to Rs. 27.89 lakhs. The total amount 
together with interest bas since been fully 
recovered by the bank from the party. 

(b) and (c) According to tbe Bank in 
addition to the Branch Manager, four other 
officers were found responsible for the 
various lapses concerning the above account. 
The Branch Manager, as a result of the 
departmental enquiry held against him, was 
awarded the punishment of reduction to a 
lower Grade (from MM-llI to MM.n), 
Two officers, after departmental enquiry were 
awarded the punishmen t of censure. Two 
other officers were issued administrative 
warnings. The Government is not satisfied 
with the punishments meted out. . The bank 
is being advised to take firm action. 

Industria) Skbess 

*481. SHRI ASUTOSH LAW. 
SHRI MAHENDRA SINGH. 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Reserve Bank of India 
has ~ccent1y analysed the causes . and 
~agmtude of the problem of industrial 
,lckness ; ~ 


